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Order dated 16,12.2016

CP No. 10403/,

1S M, Jaypee Infratech Lid,

Heard the Learned

Subramanian rupresrntinj
of the Company who ma
considered the representat

perused the latest Cash

Senior Counsel for the Company Shri Bal
his son Sri B. Ram Kumar Anand a depositor
€ a claim application also appeared. We have
ons made on behalf of the Company. We have

“low Statement indicating that the company

could not realise much imJlm'.- during November. even though the earlier

inflow was satisfactory, W
in the inflow may be d
However, we find that th

redeem the fixed deposits

€ have taken into consideration that the dent
o several reasons occurred in November.
£ company is bonafide in its endeavours 1o

1t least by 60 %. Taking into consideration all

the facts on record, we dirdet that the matter will be listed on 20.01 2017

for giving further directic

ns by examining the material 1o enable the

vompany to withdraw amof@int exceeding five crores. It is made clear that

the company is at liberry

direction in the matter.

to approach this Tribunal for any further




e

Across the bar the Learned Senior Counsel declured that the

company is making all it

the end of this financial

[nterim protection is con

List on 20.01.201

Dated 16.12.2016

5 bonafide efforts to redeem the said deposits by
vear i.e. 31® March. 2016. List on 20.01.2017.

inued till further orders.

SH.V.S.R. A'-.w_ﬁmn (Judicial Member)

SH. H.P. CHATURVEDI (Judicial Member)




